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DATE OF DECISION_ — 3-9-9%
OA-1632/93 S T

Sh.J.5. Chauhan . Petitioner’

_ Advocate ‘for the Petitioner(s)

ShoH-GvVashisht
Versus S
U.0.I. &Crs ~ Respondent

A*dvocat-f'e"':' for the Respondent(s)
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The Hon'ble Mr. 1,K. dasgotra, Member(A)

The Hon’ble Mr. B.S. Hegde, Member(J)

Whether Reporters of local papers may be allowed to see the Judgement ?

" To be referred to the Reporter or not ? L “
Whether their Lordships wish to see the faif copy of the Judgement ?

Whether it needs to be circulated to "other'Bé'h’cheS of the Tribunal ?
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JUDGE MENT ( ORAL ) ' ;
(del ivered by Sh .I.X.Rasgotrsa, Menber(A))
The petitioner herein was infl icted the penalty of

reduction to the lower post of Postman vide order dated

30-6-93, passed _byy_’_gh_g_ir_.iv.perintendent of Post Office, Delhi |

The relevant part of the said order is extracted below:-

° I, .J.Chaurkeshi Sr.Supdt.of PO's Delhi East Div.,
gisc iplinary authority 'in this case hereby order that
h.J.2.Chauhan ,1s'awanﬁ.ed the penalty of redutt ion to
post of Postmen with the pay scale 8‘5
until he is found fit, after a period of two years 8
ﬁqn;‘.’hs wittg ir?mgdia:ﬁ gffect,rto be restored to the
igher post o ost sstt he punishment wil -
the effect of postponing his futu;x):e incremen"tﬂs énhave

restoration to Postal Asstt.Cadre, if found fit after

expiry of 2 years 8 months %,
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The leamed counsel for the petitioner submits
that respondents have imposed on the petitioner multiple
punishments and,therefore, the Tribunal may consider
grating an int:rim relief by stayirig the operation of
impugned order dated 30-6-93, Cn a qde?ry from the éench,
the leamed cownsel for the petitioner submitted that he had
not filed any gppeal before the Competent aubho rity. The

provision for of an appeal in a disc.lplmary Case is

a statutory zequirement ad the petitioner can agitate all
the issues raised in this OA before the Appellate
A@hority. Thg petitioner must exhaust dep artmental

remedy availsble to him under the statute before gproaching

-

the Tribunal, If the same is not disposed of the Appellate

Authority within @ reasonable period of time, or he is
aggrieved by the final order so passed, hecan then gpproach
the Tribunal in accordance with law, At the present

stage OA is pmmafure is &ccordingly dismissed at the

admission st age,
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